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UPB\T GU.Jt I 

Allahabad : Jatect this 23rd day of May, 2)00 

U:-iginal Ai:,plicaticn No.387/2000 

Hon• ble vr, Justice 1'1eelam saniiya .tleddlf_,_\l.ti.u.. 

Jan swastha tlakshak Sangh Bar, 
District L'ali ltpur 
fhrough its Adhyaksh Bhairo Prasad, 
s/ o · anai, ?../ o V~ll age_l-~ r a par, 
1\ CJ. Bas tr awan, JL s -C"C.-L ali tpur. 

( Sri D. N. Gupta, J-\dvocate) 

• • • • • • · pp lie ant 

versus 

Uni on of Lndi, a 
fhrough secretary .i'v'li ni. stry of He.al th, 

1 ew 0elhi. 

2. Kenctriay .swas hya, r,, antralaya, 
union of India t~1;ough secretary, Mi n:i.stry of 
Heal th secretariat 
New .Jeihi ' 

, •• desponjents 

.Q,.1U.fil.....( Or al ) 

.::;iri u.1 • Gupta, counsel for the applicant. Heard 

c oun5el for the aµplicant. Learned counsel for the aP1:--licantl 

submits that ltle applicants have made representation to 

respcnctent no.2 for enhancing the r'errluneraticn considering 

their services and work turned out by them,. Learned counsel 

for the a 1:--licant requested that a direction may be given 

to the responctent no.2 to dispose of the representation 

' of the aPplicant. 
2. In view of the above submission, the liA is disf:,Osed 

of at the admi ssi en s·ttage directing respoocten t no. 2 

to dispose of be representation of the applicant as per 

law within f:o days from the date of receiptof this orJer. 

1 o or d er a s to c os ts • ~--- 


